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THE ANDHRA PRADESH (TELANGANA AREA)
ABOLITION Oﬁ CITN%SIS% (AMENDMENT)
%

T “ ACT No. 16 OF 1986
[2nd Jury, 1986]

An Act further to amend the Andhra Pradesh (Telan-
gana Area) Abolition of Inams Act, 1955.

Be it enacted by the Legislative Assemaly of the
State of Andhra Pradesh in the Thirty Seventh Year
of the Republic of India as follows :

1. This Act may be called the Andhra Pradesh Short title.
(I'elar.i 81%& Area) Abolition of Imams (Amcndment)
Act, : .

2, In the Andhra Pradesh (Telangana = Arca) Amendment :
Abolition of Inams Act, 1955, in suciion 4, sub-§=ird |
section (4) shall be and shall be deented always to 1955, i
have been omitted. |I

"*Received the as5:nt of the Presid ac on the 25th J ine. 8156, For §ia em. nt
, of Objects nnd R*aso i, pleas: sce h3 Andirg Pradesh G azergs, pir, IV—4,
- Extraordinaty, dated the 28th February, 1986, at page2,
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THE ANDHRA PRADESH  (TELANGANA  ARFA)
ABOLITION OF INAMS (AMENDMENT) ACT,
1994,

ACT No. 19 OF. 1994%,
[20th May, 1994.1

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(TELANGANA AREA) ABOLITION OF INAMS
ACT, 1955.

BE it eancted by the Legislative
Assembly of the State of Andhra Pradesh in
the Forty-fourth Year of the Republiec of
India, as follows:-

1. (1) This Act may be called the
Andhra Pradesh (Telangana Area) Abolition
of Imams (Amendment) Act, 1994,

{(2) It shall be dermed to have come
into force on the 26th December, 1983,

*Received the assent of the Governor on the 12th
May,. 1984, For Statement of abjects and Reasons,
Please see Andhra Pradesh Gazette, Part IV-A, Extra-
ordinary, dated the 12th May, 1994 at Page 3.
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2. In the Andhra P:adesh {Telangana Aree)
Abolition of Imams Act, 1955 to sub-gection
{1} of section 4. the follou:ngprov1soq
shall be added, namely:-

"Provided that where inams are held by
or for the benefit of charitable ang
el:.g:.ons institutions no person shall be
‘entitled fo be registered as an occupant
under sections 5, 6§, 7 and 8 and the institu-
tion alone shall be entitled to be regis-
tered as an occupant of all inam lands
other than those specified in clauses {a)
and {c} "above without restriction of
extent to four and half times the family
holding and without +the condition of
persoral cultivation:

Provided. further that where any person
other than the concerned charitable or
religions institution has been registered
as an occupant under sections 5,6, 7 and 8
after the commencement of the- Andhra
Pradesh (Telangana Area} Abolition of
Inams {(Amendment) Act, 1985 such registra-
tion shall and shall be deemed alv.ays to
have been null and veid and no effect
shall be given to such regqistration”, '

K. SATYANRBAYARA MORTHY,
Secretary te Government,
Legislative Affairs,
Law Department.
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